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ACTIFIGAT LG

_ Lil ekerﬁise of-tne powers conferrec by
Article 227(2) (L) of thz Constitution of India
upon them the Hontble the Chilzf Justice and t he
Judges of L he Highh Court Of'Hiﬂachal'Pradgsh are
pleasad  to .agke the'following Rules in relation
t o malitenance of shosthano dote Jooks by the
private SecretaLims/Sten09raphers/steno-typisté.
1.(a) These sules may be called the g lntenarice
of Shorthand wote Eooks-Rules, 198G,

(b) They 'shall come into Force with immediata
effect. _ _
2. I thsese Hules, unless there is alything
Lepugnant to the subject or context ;.
aj 'Couit! means g Civil 'or Crkmingzl _
CCourt gnd shall include the kigh Court,
b) ' Note Book! means 4 shorthand wote Book
Supollied vo the pPrivate Secretaries/
Stenographersfsteno_typists.
c} 'Presiding Officer? means. a Judae or
Maglstrate Presiding over g Civil or
Criminal Court, L _
d)*t Degistrart means the 3egistrar of the
High “Court of Flimachal Pradesh and
_ including-Registrar(vigilance).
3.(a) Every Private SecretaryﬁStenographer/steno"
typlist euployed in a Court shall submit a recuisit.
~ion in writiiy to the Cificer/official Incharge of

~the ststiohery for sUpply of  as many Bote books

as May be requiiey al a particular time,

(b) The officél/official Incharge of stutionery
shall supply Lequisité number of aote books to the
oflicer/ofiicial submitting t He reqguisition &bl
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the ‘recorc of such supply shall be naint gined in

the prescribed register(ﬁormaA).

CLetd"les/qt noordohers/jteno~
the first page

4., ite Private g
Lypists shill put the serial number on
January svery year and

tihue till 31st of

of the hotg book as on Ist
ﬁh*.ﬁﬂjfgl Aalkey stall soan

Dece aber of eact yaar,
5. Sl every dey before tuking down dictation,
the private Secretariesttenugraphefsjstenohtypists

shall mark ths gate 0i) fhe'first paga on which

olctdtlan Ls taken down &l che ca Use/title shgll
be mentlonpo clequy on such page,
6. All noio'bOJks shall ba mairtaineg and

preserveu by the Private OECIbtd;Le:/StalugL phers

/StclontYUlgLS Culleeined in their custody until Lhe

explry of  oa¢ ysar From ©1SUaRTLon therbof
7. w0 book shall ha destroyed or the

dictation t.'%en dohq L*dllguxed of eraseu except

as providod hereinb e Low,

CProvided thut t

¢ he exhausLed note bouks
shall pe Gustroved by_way of lnoinefction by the
2Ny dphxrs/“teno-typlsts

Concerned witn the ﬂteVlous approvel of the Reglstrar

or the FLosiding Officer conps rned, dS th case

may be, afts :x the expiry of the period specified-

it Rule 6 above.

"B, . - Niothing ih these rules shall be deemad to

alfect the powers of the Honthle the Chief Justice
Lo wake such orders from tilue to time as he uay
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Endt'NO'PHKVRuleS'22(SE)f84f : wated Shimla the
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20th July, 1989

All the Vistrict/addl, pistt, & Sessions

Judges in H, P, :

ALl the snior Sk Judeswoums CJiis/sub

Judyes-cum. Judicigl raglsi rates in H.F.

ALl the private Scretaries/Readers tq the

Hontble tha giisf Justice g Judges of the

High Cour: of b P. shimla,

All the pecspiig] AssistuntSXStenogrdphers

Lo ¢ he RegigtEﬂIS/ﬁddl,HebistIars/ﬁy. o

Registrarsgﬂsstt. degistxurs,High Court of

H‘P. ) I x

ALl the SURdts.of the Hich Court of H. B,
Lbracian of ¢, Flgh Court of H,p, -
wilh o spare coples) '

The EBditor L. Ls, (Hinacha) Series)

Decling Asstt.dealing with § he Stut-Lonary

articley in Figh Court of i, p, for

informat ion &_DGCESSGEY action,

The wontroller Printigg g Shilionely Deptt,

Govt. of H,p, S$hrinlaus for publicatgmn in

the H,p, dalpatrs, _

Cuard File o o o
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(D.D. Sherma
'Dy;Hegistrar(Rules)
Hijh Court of H.p,
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